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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CIRCULT SITTING AT NAGPUR

0.A. No. 370/88 198

DATE OF DECISION _ 137371989

Shri M.,R.Kali & another | o Petitioncrs

Shri D.B.Walthare T Advocate for the Petitioner(s)

Versus
thion of India and others Respondents
Sh; S;V;Gole for ShiS.V.Natu Advocate for the Responacu(s)

d
1

The Hon’ble Mr. M, B, Mijumdar, Menber (J)

The Hor’ble Mr. M,y Priolkar, Member (A)

2.

- A

| Whether Reportcrs of local papers may be allowed to see the Judgement" )/ A

" To be referred to the Reporter or not? ‘ 0

| Whether their Lordshaps wish to see .the fair copy of the Judgement? Y

Whether it needs to be c;rculated to other Benches of the Tribunal? /Q) y
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*Notes ~
Corrected as

pex iorder on .
MisSy Petition -

. ~No.A219/89,

BER(RE THE CENTRAL ADMINISTRATIVE TRIBWAL
NEW BOMBAY BENCH, ChMP AT NAGPUR

OA.NO, 370/88

1. Shri Monoharrao R.Kali
2, Shri Promod M, Kali
Both residing near zenda Chowk
Natraj Talkies, Nagpur- 400 0027 Applicants
w/s.

Uthion of India through
Secretary, Deptt. of Posts,
M/o Comnunications,

New Delhivs

AND FOWR QOTHERS, Respondents

CORAM: Hon'ble Member (J) shri M. Be M1j umdar
Hon'ble Menber (A) Shri M,Y.Priolkar

Shri D.B.Walthare
Agvocate
for the 2pplicants

Shri S.V.Gole

(For M: S.V.Natu)
Advocate

for the Respondents

LRAL JUDGMENT | ' Dated: 137371989
(PER: - M.B, Majumdar, Member (J)

!

Heard Mr, D.B.Walthare, le arned advocate for the

-~ applicants and MriGole for Mr,S.V.Natu, learned advocate

for the respondentsy

24 - In view of Para 2 of Respondents’ reply dated
177231989 to the Dﬁ.s¢. Petition filed by the gpplicat
ad the letter datjefg 292*’2-’21989 from the SriSupdt. of

Post Offices, Nagpur, Mr; Walthare requests for perrm'.ssiozz
to withdraw the spplication with liberty to file a fresh

applicationvin respect of the same subject matter in case

. of necessity’ Hence, we dispose of the gpplication as

withdrawn with liberty to the applicant fo file s fresh
application in case of necessity in respect of the s ane
subject matter] A copy Of this order be given to both

(M.v.r»rié(ar) 4

Member (&)

the sides immediatelys




